
APRIL'l. 19.' as 
(d) wbother Scbeduled Tribes benefi-

ciaries do not ~aet aoy benefit di~tJy or 
indirectly' from rqional dnelopmeot 
schemes '1 

THE MINISTER OF STATE OF THE 
MINISTR.Y ,OF WELFAllB (OR. 
RAJBNDRA KUMARI BAJPAI): (a) and 
(b). Funds earmarked under Tribal Sub-
Plan and Special Component Plan by the 
State Governments and Union Territory 
AdminisllatioD arc meant '0" scbemes for 
development of Scbedul~d' Tribes and Sche .. 
duled Caste! respectively" Tb«e fund. are 
cbaonelised tbrousb tbc' sectoral departments 
and field aaencics. 

(c) States to seDera) do nOl experience 
any difficulty in utilising tbe funds since 
achemes under lSP aod SCP aJso 'oelude 
infrastructura} development. 

• • (d) Th06e of the rC"g,onal development 
scbemes which are jnclud~d in Tribal Sub· 
Plan benefit the Scheduled Tribes. 

. (E",lish) 

Eu~iroomeot.l ciearaRCe" of \"arlous 
projects iQ Mabaralb .... 

. 511S. SHRJ HUSSAIN DALWAI : \ViII 
the Minister of ~NVIRONMENT AND 
,FOR.ESTS be pleased to ~tate : 

<a) whether many sanctioned projects 10 
Maharasbtra are held up OD account of non. 
clearance (rom environmental point of view; 

.. 
(b) whether the State Governmenr has 

to give land for. forestry tquivalent to the 
land like)y to be diverted from forest land; 
and 

(c) if 10, details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF BNVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 33 
projccts in' Mabarashtra are pendiol for' 
c1earf.\pce from tbe environmental point of 
view, 

(b) and (c). If uDder the provision. 01 
the Porest (Conservatiooj Act, J 910 fo ... t 
tand is permitted by tbe Oovcromeot or 
Jodia to be diverted co ooo .. foreat use com-
pentatory aff'oreutioD it stipulated OD equi. 
valent DOD-foresl land. However. whero bOO-
foteat landa are 00& .".ilable. tompeDlatOI'1 
plantatioos are .U09t-ed to be raised O\fCf 
d~lraded forest Janda. twice iD eatent to tbe 
If" beiDI diverted .. Non avaJJabUity 0' Don ... 
forest land for compensatory pJantadoD i. 
accepted by tbe Government or India 00'1, 
00 a certificate to that efft'ct from tbe Chief 
Secretary of tbt concerned SClte Government 
or Union Territory AdministratiOD. 

(''''om duty oa I.".., Qf dnta 
lateJ'8IMJat •• 

S 116. SHRI lANA1\. R.AJ GUPTA: 
Will tbe Minister of FINANCE be pJea.sed 
(0 .late : 

(a} whether the raw material (drua inter .. 
me<1&ates) if imported attract a hi,her rare of 
custom duty as compar~d to the flnilbed drul 
itself; and ' .. 

(b I if $0, tbe steps taken to briD8 about 
a uniform rate of custom duty on aU drua 
intermediates instead of offctina cOI)CC$lioD 
to a selected few ? 

THE MINISTER OF STATE IN tHB 
~11 N ISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Druil Icnerally carry an effective basic 
cu~toml duty of 60 per cent ad valorem and 
drua intermediates 70 per cont ad valorem. 
AuxtUary duty at the rafe of 40 per cent ad 
valorem and additionsl «:<,untcrvailiol) duty 
equal '0 central excfse duty are levia(\le in 
~dditiol1. Concessional rate, of custom& duty 
have beeD fixed. io consultation witb the 
Department of Cbemical. and Petrochemj. 
cals, only for luch drua intermediates whicb 
are predominantly used in tbe manufacture 
of druQ' and wbicb leoorally have no Jodi. 
lenous anale. 

ladu,trl.1 Polla,'. 

S 1 17. SHRl HARIHAR SOR.EN ; Will 
tl.e Minister of ENVIRONMENT AND 
fOR.ESTS be plealOd to .tat.o _ 



CHAltltA 11. 1909 ($AI(.A.) 

<a) tho number of Industries Identified by 
State Pollution COntrol Board as pol1ution 
causiog unitt as on 31&, D~mber. 1985; 

(b) tbe extent of pallutiOQ and measures 
taken by tbose industries ,iaee tboD; 

(c) bow roan, iodUitriea out of thom have 
been declared poUUti08 free after lakin, 
poJf~tion control measures; and 

(dj the details thereof' 

THE MINISTER OF STATE IN THE! 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) to 
(<I). Tbe filum as on 31., December. 198 S. 
are Dot available. However. accordioa to • 
lurYeY conducted by the Central and State 
Pollution ContIol Boards tall IX-ccmber, 
1984 out of 40 S4 pol1u1m& andu.tnsl units 

(majo; and medlum)jt 2076 upttt mstalled neces-
sary efftuent treatment (actltties. rb~e IDclude 
primary, secondary and territory ttC' •• moDt 
depend ina on characteristics or pollutants 
and standards pr~s..:ribed by the State Pollu-
rio n Cootrol Bt"lrds The industries wbich 
bave installed sucb facilities include fertd.2Crs 
pharm.ceutJcal~. I'ulp aod paper, chloralkaH. 
and man-made fibre. 

~f.a.acmenl of Ikk uolt. by ftaaociul 
I.ttltutioas .... bank. 

5 i 18 SHRI AJOY BISWAS ~ Will the 
Minister of FINANr:n be pleased to state: 

(a) wbetber accord ina to the ,uidelines 
tbe flnandal iflstltutioDS and banks are re .. 
qui"d to assume matftalt"m~nt re~ponsibilit, 
or an unit wbeo they are confident of ro\tor-
ina it to health in calC of aro·.dna sickoc •• ; 
and . 

(b I tf lOt the nutnbet of cases. tin date 
in which lbe financial institutions and &nt. 
have taken up tbe manaaement re&ponsibilit, 
of the sick units durina tbe fast three yean 'I 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE {SHRI 
JANARDHANA POOJARY): <a) and (b). 
haalt. ,.n4 financial institutions do not nor-
mally aa&ume direct manaacmeot reaponaibi. 
liu.s or their a •• isted uDitt aDd DO IwdoU.nta 

ha\ie been inued in tbi. bebalf. In eases, 
\'\-bere mantaemtm t deB('kney il foursd to' be 
tbe main cause of sickoess, tbe iDltitudObi/ 
banks take Sl~ps 10 brina aboui a chan., in 
the maoapment by realhlC1urinl of board&, 
induction of professlooafs aad appoiutmeat 
of whole-time nominees. 

RelaabilUaUoa of lid laclu.trJaI qaJ .. 

5119. SHRI SUBHASH YADAV: WiU 
tbe Minuter of FINANCE be" pleued to 
'state: 

(a) whetber a ~peciaJ meclina of the 
Dewly CODstituled Board (or Industrial and 
Floancial Reconstruction was conveocd in 
Bombay durina tbe second ... celt of February. 
1987 to cbalk out rebabilitation pack-ae-
for aick units of the coumr )'; 

Us) whetber the meet ina hal called up 00 
GovcroQleot for the rebabilitation of sick 
industrial UDItS and to accord the biabost 
priority 10 it; and 

(c) if so. the H~a('tioD of Government 
thereto' 

THE MINISTE.R OF STATB IN THB 
MINISTRY OF FINANCE (SHRl 
JANAROHANA POOJAR Y): (a> to (c). 
Government and RBI have been omphasisiDI 
OD banks and financial in5titutions for takina 
effective action for the rebabiucatioD Of 
potentially viable ,ick units by preparation 
of sUltable rehabilitation pack-80S. Govern-
ment have also tOJ up a Board fOI Industrial 
and Finan .. ial RCCODstructibn (BIFR) io 
terms of tbe provisions of 'Sick Industrial 
Companies (Special ProvisioDS) Act, 1985 .. 
No formal meotina of the BIFR was beld in 
Bombay in tbe second week of February. 
1987. However, th, Chairman of tbe Board 
held discussions witb officers of tbe RBI,. 
finaotial institutions and banb witb repro 
to modalities of operation ot the Sick In-
dustrial Companies (Special ProvisioDs) Act. 
1985. The BIFR would be takm, decisions 
in term or this Act, on tho merits of eacb 
case, .fter it becomes oporation.l. 

1.,leaIentatioa of IDleanted tribal 
..... o .... t proJeet 

S 129. SHRIMATJ D. K. BHANDARI: 
Win tbe Minlsrer er WELPARE be plcaaod 
to .'atc i 




